
Sessions Case No.89(N.L.)/2021

Present:   Syed Burhanur Rahman, A.J.S.,
      Lakhimpur, North Lakhimpur.

17/12/2021
Learned A.P.P. is present today. 

Learned  counsel  on  behalf  of  the

accused namely, Sri Bolin Borah has filed a petition

bearing No.1917/21 dated 17/12/2021 praying for

enlarging the accused on bail  in  connection with

the  Boginadi  P.S.  Case  No.78/2021  dated

25/03/2021  corresponding  to  G.R.  Case

No.748/2021.

As per the allegation made in the F.I.R.,

the  informant  Smt  Popi  Borah  Saikia  has  stated

that the accused Sri Bolin Borah had extra marital

affair  with  her.  Thereafter,  she  has  alleged  that

after  the expiry  of  5  years,  the  accused did  not

marry  her  and  in  the  false  pretext  he  had

continued this relationship with the victim.

Upon perusal  of  the case record,  it  is

revealed  that  the  charge-sheet  bearing  charge-

sheet No.98/2021 is  already filed on 24/06/2021.

Further  it  is  found  in  the  case  record  that  the

present  accused  has  approached  the  Hon'ble

Gauhati  High  Court  praying  to  grant  the

anticipatory bail in case No.AB/3286/2021 and vide

order dated 07/10/2021, the Hon'ble Gauhati High

Court has pleased to allow the interim pre-arrest

bail  to  the  accused.  However,   later  on,  on

06/12/2021, on the basis of the submission made

by the  learned  A.P.P.  before  the  Hon'ble  Gauhati

High    Court    that     the     charge-sheet   bearing
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No.98/2021  dated  30/06/2021  is  already  filed by

the concerned police station, the anticipatory bail

was dismissed with the direction to the petitioner

to  appear  before  the  Court  below  to  seek  the

regular bail. 

Accordingly,  the accused approached the

Court  of  learned  Additional  Chief  Judicial

Magistrate, Lakhimpur, North Lakhimpur and vide

order  dated  14/12/2021,  the  learned  Additional

Chief  Judicial  Magistrate,  Lakhimpur,  North

Lakhimpur  has  pleased  to  reject  the  bail

application on that day. 

Thereafter,  today  i.e.,  on  17/12/2021,

accused was produced from the jail custody before

the  Court  of  learned  Additional  Chief  Judicial

Magistrate, Lakhimpur, North Lakhimpur and after

taking cognizance in this matter, as the matter is

punishable under Sections 420, 376 of I.P.C.,  the

learned  Additional  Chief  Judicial  Magistrate,

Lakhimpur, North Lakhimpur committed the entire

case record before the Court of Sessions.

Accordingly,  the  present  petition  is  filed

for  the  consideration  of  bail  on  behalf  of  the

accused. In the bail petition, there is another case

bearing F.I.R. No.77/2021 annexed by the present

accused's  wife  namely,  Smt  Anjumoni  Borah

against the relative of  the informant of  the F.I.R.

No.78/2021, under Sections 448, 380, 294, 506, 34

of I.P.C. 
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From the perusal of the case record, it is

revealed that there may be some illicit relationship

between  the  accused  and  the  informant  and  as

that  relationship  did  not  fructify  into   marriage

even  after  5  years,  the informant may out of

frustration  might  have  filed  the  present  case

against  the  accused.  Therefore,  considering  the

matter in entirety, this Court deems it appropriate

that  the  benefit  of  bail  may  be  granted  to  the

present  accused  person. Accordingly,  the  bail  is

allowed and the accused namely, Sri Bolin Borah

is  allowed  to  go  on  bail  of  Rs.30,000/-  (Rupees

Thirty Thousand) only with one surety of the like

amount to the satisfaction of the concerned Court.

However, the following bail conditions are imposed:

i) the accused will not abscond and will

regularly appear before the trial Court.

ii)  the  accused  will  not  temper  with

evidence,  will  not  intimidate  and/or  influence

witnesses/victim.

iii)  the  accused  is  to  furnish  a

photocopy  of  Voter  Card/  Aadhaar  Card  or  any

other  tangible  government  document  portraying

his photograph and address.

iv)  violation  of  the  bail  condition  will

make bail liable to be canceled. 

The petition is disposed of.
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The  observation  made  in  the  instant

application is only to dispose of the bail application

and will be having no bearing upon the merit of the

case during the trial.

   Sessions Judge, I/C,       
Lakhimpur, North Lakhimpur.


